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ORDER

aoolication o.117 & 17 others/73(4)/t{cLT/MB/MAH/2017

1. Learned Representative from the side of the Respondent Company undertakes
to place on record the authority to represent the Company, to be filed latest by
tomorrow. The Company has placed on record certain notices issued to the
Banks of the defaulter Company under section 236(3) of the Income Tax Act,
according to which the Bankb Accounts were seized. Learned Counsel has
stated that because of the seizure of the Bank Accounts/ at present the
payments could not be made. He has also placed on record a letter issued to
the Corporation Bank by the police Authorities for attachment of the Bank
Accounts. Learned Counsel is vehemenfly seeking a short adjournment so that
the position of the non-payment could be explained to the Court.

2. On the last occasion, one Mr. Santosh, Operational Manager of the Company
was present in person who was directed to place on record the latest financials
of the Company. A cost was also imposed then on the Company to be paid to
the Applicants. The cost imposed could not be made so far.

3. From the side ofthe Applicants it is vehemently stated that in spite of order of
the CLB and the directions of this Court, no payment has been made so far. All
the applicants have marked their presence in the Order Sheet. The request of
the adjournment of the Learned Representative is granted subject to another
cost, to be paid to each applicant of Rs.10,000 for today,s default. To be
disbursed along with the cost already imposed on the last occasion, on or before
the next date of hearing.

4. The Registry is directed to issue a letter to the concerned Income Tax Omce;
Deputy Commissioner of Income Tax, Air India Building, Nariman point,
Mumbai to depute some Officer or Inspector of the Income Tax Department to
be present along with the Bank Accounts and the position of the Bank balances
as per the Income Tax record of (i) Bank of India, (ii) Axis Bank Ltd., (iii)
State Bank of India, (iv) Corporation Bank and (v) Cathotic Syrian Bank. Thi
Registry is to immediately issue notice or depute an Omcer of the NCLT to hand
over (Dasti) this order of the Court to the concerned Officer.

5. Adjourned to 14.09.2017 at 2,30 p.M.

BHASKARA PANTULA MOHAN
Member (Judicial)

M.K. SHRAWAT
Member (Judicial)
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